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TIie MlaWer of Commeree (Shrl 
Kal'IIIArkarl: (al Yea. The lnterna­
tJonal Tea Market Expansion Board 
11 lncol'l)Orated under the U. K Com­
panies Act aa a company limited by 
1uarantee but not havin, a capital 
divided Into �hares. 

(b) and (c). Do not arise. 
(d) The administration of the Board 

Is carried on by the Exe<.-utive Vice­
Chairman. who is a paid employee of 
the Board. under the guldan.:e of an 
elected Chairman of the Board. The 
Board Itself functions under the 
directions of the Central Tea Boards 
of the m�mber countries, which are 
the Board s Governing Bodies. 

PRODUCTS or SMALL SCALE 1NDt1STRIES 

. •9s,: Shrl Balakrlalman: Will the 
Minister of Commerce and lndW1try be 
pleued to state. 

(a) whether Indian ·goods which ani 
manufact11rcd in small scale lnciustrlea 
are exported to forei1n countriea; 

(b) wbether the standard of gooda 
manulactured in small scale lnduatries 

- In India ls the same as those of simi­
lar forei1n 1oods; 

(c) whether Government have take11 
steps to standardize the Quality of 1uch 
1oods manufactured In India, and 

(d) it so. what steps were laiten 8(, 
far' 

The M.I.Dlllter of Commerce ( Shrl 
Karmarkar): (a) Yes, Slr. 

(b) Although generally spealtln,, 
the quallty of small-scale 1oods m�nu­
factured In India Is not of a hl1h 
standard; in some cases like the sports 
goods lndustcy and the carpet indu�­
try, ou1· products can compare tr.vour-

ably with those of forei1n countries. 
(c) Yes, Sir. 
(d) Th� GovE"rnment of India have 

passed the Indian Standards lnstltu, 
tlon (Cenification Mark) Act No. 
XXXVI of 1952. author!sing the 
Indian Standards Institution to for ­
mulate standard specifications of 1ood� 
manufactured. The Institution have 
set up over 20 sectional committees. 
which are at present engaged In <i e ­
velopment of standards for articles of 
Importance to rottage and small �cole 
lndustrle�; 24 Indian standards for 
such articles have already been pub­
lished and over I 00 are under :onsl­
deration. 

COMMUNITY PROIECTS IN U.P. 
•96s,. Shrl Krllll111a Chandra: (a) Will 

the Muuater of P� be pleuec!· to 

WriUeft A"'1Dtrt 1111 

atate the number and particulars of 
the Community Project, IA U.P.? 

(b) What Is the amount that Is pro­
posed to be spent on . each of tbeae 
Projects? 

(c) Are any estimates prepared for 
these Projects and if so, will a . t'DPY 
thereof be laid on the Table of lht! 
House? 

The Deputy Minister of lrri6atloa 
aud Power ( Shrl Hath!): The Infor­
mation will be found in para1raph 2 
of the Operational Agreement No. 8 
regarding Community Development 
Programme. copies of which were 
laid on the Table of the House In 
answer to starred question No. 401 
rlated 4th June. 1952 in the House of 
ttle People . 

(b) The Information will be found 
on pa,ges 32 to 34 of the pamphlet 
"Community Projecils- a  Draft Out­
line", copies of which hove been cir­
culated to the Members of the House. 

(c) The budget proposals which 
have been received from Utter Pra­
desh Government regarding these pro­
jects are Incomplete and the melter 
Is uncier communication with that 
Government. 

lMl'E1114L PIIEFl:R.!NCI: 

•llS6. Shrl Naaa4aa: WiU the Mlr.1�­
ter of Commerce and ladu.tlfJ be 
pleased to slate: 

HI) whether the Government of the 
U.S.A. asked India to 1ive up the rre­
ferentlal treatment that Is oelng nc­
corded to imvorts from th<! U.K.; 

lb) If so. what is the attitude taken 
by the Indian Government; and 

(c) whether the question of Imperial 
Preference was disrussed in the course 
of dl�ru�sion� leading to the C1A1'r 
(General Agreement on Tariffs and 
Trade)? 

The Minister of Commerce (Shrl 
Karmarkar): (a) No, Slr .. 

(b) Does not arise. 
(c) One of the aims of GATT Is 

"the substantial reduction of tariffs 
and other t)Jrriera to "trade and the 
elimination of dl.scrlmlnalory treat­
ment in inte.rnational commerce*'. 
Some discussion of a general nature 
on the preferential tarl!T treatment 
enjoyed by U. K. and her Colonies 
under the Indo-U.K. Trade Agree­
ment. 1930. took pla<"e durinr the ne-
1otlatlons leadln1 to the Agreement 
referred to. 
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